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IN Tl-«; CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH, NEW DELHI.

.No.OA 1867/1991 Date of decision:20.04.1992.

Shri Arvind Kumar Applicant

Vs.

Union of India and Others Respondents

For the Appli<-::ant Shri A.K.

Bhardwai, Counsel

For the Respondents ...Shri P.P.

Khurana ..Counsel

COR.W:

TI« HON'ME ^K.P.K. KARTHA, VICE CHATRMAN(J)

THE 101'Br,E MR.I.K. RASGOTRA, ADMINISTRATIVE MEMBER

2.

Whether Reporters of local papers may

be allowed to see the Jvidgment?

To be referrred to the Reporters or

not? fh
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JiroGMENTCORAL)

(of the Bench delivered by Hbn'ble 5>hri P.K.

Kartba, Vice Chai.rTntm(J))

Vfe have heard the beamed cxxmsel of

both the parties- The grievance of tlie applicant

relates to his disengagement, from service as a casual

labourer w-e-f. 30-03-1991. Arrcording to him, he

has worked as a casual labourer frf^m 9-5-1989 to

3-3-1991- lie claims ttkat te fulfils the criteria

pn9!5cribed under the alministrat.ive instn.jctions

iss>jed by the Government for regularisation-

According to this criteria, a person sho»jld have

worked for 206 days continuously in each year for t..wo

successive years (in an office observing 5 days

we-^ek).

2. The respondents have steted in their

cotinter-affidavit that the services of the applicant,

who hisd wo^rked as Water Carrier, were utilised as ar»d

when vr;aq[uin5d by th(f3m- They have denied tte

cxontentioji that he had been we:*rking as a casual

1alxM irer cxontinuoj is1y -

3- Ttte applicant has annexed to the

arxili cat! Oil cxjjiies of scxne orders issued by the

rfsscxjndeiits from wltich it. wcxild afipear that tlie

applicant has workejd foi" the peritxl claimed by him

thougt) tliis was with technical br«iaks in between.



In our opinion, ti,e case of the applicant

deserves consideration in the light of the
administrative instnictions issued by the Departrnent

of Personnel in regard to the regularisation of

casua1 1abourers.

4 In the light of the foregoing

di.sra.issi.on, we dispose of the present applicat.i.oi"»

wi th tine di rec±ion to the respondents to consider

rc»engi?jging the applicant as casual laboi.)rer if any

VcicarK '̂v exists in ttie off5.r» of the respondents and

in preferencTe to persons with lesser length of

ser'/ire and outsider<i. The responderits stiould also

consider the qi..iestion of his regularisation in

a<x»rtlancr% with the administrative instructions

issuTid by the Government, if he fi.)lfils the

cx-vnditions laid down therein and if lie is ot.herwnse

foiind suitable in all resp»:.*t.s for regularisation.

5„ Ttie interim order passed on 16.08.91

is hereby made alrsolute.

There will te no ortter as to costs.
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